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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA, WEST BENGAL
ORIGINAL APPLICATION No. 184/ 2023/EZ

In the matter of :
Prakash Ghosh ....Applicant

Versus

State of West Bengal & Ors.

.....Respondents.

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 10 and 11, beihg

Sudhansu Paul and Krishna Paul.

I, Sudhansu Paul, son of Late Shibpada Paul, aged about 58 years, by
faith- Hindu, by Occupation- Business, residing at Village- Udayanpally, P.O-
Prithiba, P.S- Habra, District- North-24-Parganas, Pin- 743704, do hereby

solemnly declare and say as follows:

1. That I am the respondent no. 10 in the instant original application and I
am well acquainted with the facts and circumstances of the case and I am

duly authorized by the respondent no. 11 to sign and swear this affidavit.

2; That I have been advised to deal with those contention and/or
averments made in the said Original application which appear to be material
and relevant for adjudication of the saiql'\appiiCaft,ig;ﬁ zgr\ld [ further say that the

averments and / or contentions which are not exprei_'sslft\“admitted, deemed to
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have been denied by me.



3. That at the outset it is humbly submitted that the unit of the private
respondent number 10, is a clay pot (Earthern Pot) manufacturing unit, run by
the private respondent and his family members and the unit is not a brick

field as alleged.

That in the Affidavit dated 20.02.2024 submitted before this Hon’ble
Tribunal on behalf of the Block Development Officer, Habra-l, it is also stated
in the Enquiry Report that the unit of the private respondents is not a brick

field and a small clay pot manufacturing unit.

That the unit is run exclusively by the family members of the
respondent number 10 and does not use machines and completely manual

work being carried on.

That the son of the respondent number 10, has been issued a certificate

stating' that he is a “KHUMBHAKAR”, (Artisan/Porter) by the Prithiba Gram

Panchayet.

Photocopy of the Certificate issued by the Prithiba Gram Panchayet
stating that the son of the respondent number 10, is a “KHUMBHAKAR” is

annexed herewith and marked with the letter “A’.

4. With regard to the statements made in paragraph 1 to 5 of the said
application, I deny and dispute each and every allegations which are contrary
to the records and I say that the pnvate resrcmdmts are not operating and/or
never engaged in any business which: gmsmg polluti n on daily basis. It is

denied that the private respondents nat. v101ated any s‘raﬁ\utory principles and
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rules as they are not constructing clay made latrine ring. It is denied that no
substantial questions relating to environment are involved in the instant

petition.

B With regard to the statements made in paragraph 6 to 11 of the said
application, I deny and dispute each and every allegations which are contrary
to the records and I say that the respondent no. 10 and 11 operating an unit in
the name ‘M/s. Krishna Pottery Enterprise’ located at Village- Udayanpally,
P.O- Prithiba, P.S- Habra, North-24-Parganas to manufacture or deliver Clay
Pot or Tubs for Gardening and Clay Well Rings. Accordingly the respondent
applied for Consent of Establishment at the West Bengal Pollution Control
Board and obtained Trade license from Prithiba Gram Panchayat for Pottery

Trade.

6. It is stated that the manufacturing process of aforesaid Clay Pot or
Tubs, the respondent nos. 10, 11 is required to buy clay and wood, then knead
the clay and given a shape by pre maded Mold. Then drying under the Sun.
Lastly the materials ready for burning and thereafter sell for gardening. It is
further denied that private respondents are not manufacturing latrine well or

any products regarding use of latrine. Only making production of clay tubs

and clay ring for gardening.

Moreover this deponent also submits that they purchase mud and
prepare clay pots and they never do digging of earth and hence permission
from the office of the Block Lan\d@lH.Ar}[}Reforms Officer (B.L.& L.R.O) is not
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Copy of the declaration for COE renewal and Trade License are

annexed herewith and collectively marked with the letter ‘B’ to this affidavit.

7. It is denied that the villagers are suffering from many respiratory
illness and heart diseases or skin diseases for poisonous gas emissions and no
evidence is produced in support of the same. It is denied that no highly
polluting fuels are used which includes tyres, rubbers. The said production of

clay tubs are done after taking precautionary measures.

8. With regard to the statements made in paragraph 12 to 17 of the said
application, I deny and dispute each and every allegations which are contrary
to the records and I say that Memorandum dated 27.10.2016 is applicable with
regard to brick fields, vatas and klins and thereby the operational guidelines
stated in the said Memo dated 27.10.2016 should have to follow by the owners
of brick fields, vatas and klins. That said Memorandum is not applicable in
case of the private respondents as the Unit is manufacturing small clay tubs
and clay rings.

That the Unit of the respondent nos. 10 and 11 is registered under
Ministry of Micro, Small and Medium Enterprise bearing UDYAM
Registration Certificate no. UDYAM-WB-14-0114738 being Enterprise Type-
‘Micro’ and also possess Trade Registration Certificate, No Objection
Certificate issued by Prithiba Gram Panchayet, North (24) Parganas for
change of classification of land.

Copies of the UDYAM Registration Certificate, Trade Registration
Certificate, No Objection Certificate issued by Pr1th1ba Gram Panchayet,

North (24) Parganas for change of classification of. land are ar)fnexed herewith
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and marked with the letter ‘C’ to this affidavit. \ON




9. With regard to the statements made in paragraph 18 to 29 of the said
application, I deny and dispute each and every allegations which are contrary
to the records. It is denied private respondents are operating any brick field in
densely populated area. It is matter of record that the unit is manufacturing
gardening clay tubs and clay well which is not a brick field and not effecting
the mental and health conditions of the residents. It is denied that private
respondents are carrying on manufacturing latrine ring causing loss and
injury of respondents. It is denied that applicant has made out prima facie
case which intervenes the Hon'ble Tribunal. It is denied that balance of

convenience is in favour of the applicant for passing order as prayed.

10.  With regard to the statements made in paragraph 27 to 30 of the said
application including grounds and reliefs, I deny and dispute each and every
allegations which are contrary to the records. It is denied that the applicant
has no other adequate or alternative, efficacious remedy and it is denied that
if the orders as prayed in the said application if not granted, applicant will
suffer irreparable loss and injury. It is denied that the said application is

bonafide, but to harras the private respondents.

11. It is submitted that the reliefs which is sought for be rejected as the

same is not maintainable and instant original application be dismissed.

12.  That the respondent unit has been complying with the conditions as

issued by the State following the laws of the-fand and maintaining all
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13. That the private respondents humbly submits that they have high
regard to the Solemn Orders as passed by this Hon'ble Tribunal and be
discharged from the instant proceeding and further submits that the

respondent Unit will comply with any Order as may be passed by this
Hon’ble Tribunal.

14.  That the statements made in paragraphs 1 to 10 are true to my

knowledge and rest are my respectful submission.

/
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statements made in paragraphs are true and correct to the best of my Yo /
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TRANSLATED COPY
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S. T.D- 3116 Phone- 267231

OFFICE OF PRITHIBA GRAM PANCHAYAT
Prithiba Police Station, Habra, District- North 24 Paraganas,

Under Habra No.1 Panchayat Samiti

SR No- Date:- 15.10.2007

This is to certify that Golok Pal, S/o Sudhanshu Pal, Vill- Udayanpally,
Post- Prithiba, P.S- Habra, Dist- North 24 Parganas, I know the said person
belongs to other backward classes.

He belongs to Kumbhakar Classes (Artisan).

His character is good and I wish him success in his life.

Thanking You
S/D
15.10.2007
Pradhan

Prithiba Gram Panchayat
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Self Declaration for Pollution COE/COO/COO Renewal

SrSrat...... SUDHANSUPALL . S/ St SHBPADAPAUL , Age....20.....ears, By

. HIND
falth..............'...L., .......... » By occupation POTIEH , do hereby solemnly affirm and declare as

..............
....................................

follows:

1. That I am a citizen of India and residing at

.........................................................................
....................................
.....................
.......................................
...............................................................................................................

................................................................................................................................................................

2. That I am the proprietor /Director/Partner of the company/ Firm (Strike out which is not applicable) in the T
name and style of M/S, ... KRISHNA POTTERY ENTERPRISE '

.........................................................................................................................................

.............................................................................................................................................................

3. That the said unit wants to operate, a manufacturing/service unit named m/sKR|SHNAPOTI‘ERY ENTERPR‘S E
VILL- UDAYANPALLY, P.O-PRITHIBA,P.S - HABRA,DIST- N. 24 PGS, 743704
................................. TOCALEA &L ...oiieiiieiiieeieeiierreersieesteeeieessreseraeesseesasesaesseesesssesasssessasssasssssssssssstsssassstessssasnses |
To manufacture / to deliver service asCLAYPOTORTUBSFOR GARDEMNGANDCLAYWELLRINGS ..... Having dag £
no...2..1..7..‘.‘.'.2..].'.?.3.....Charactcr of land ..... SHAU ....... Khatian N01812'1306, J.L. No....... D &
s
Mouza........PRITHIBA ,Premises/Holding NoO. .....ccccovievininnennnnn , Ward no....ceeeeereenee. of the

proposed location.

4. That the land, building & the following plant & machineries will be installed in the said manufacturing /

service unit: ,
SL. Name of Machinery Rate Quantity Value ‘
NO |
. 1
- |
3
4
5
6
7
8
: ;
10 1
Total
Land 4,00,000.00 |
Building 1,00,000.00 |
Total Gross Capital Investment 5,00,000.00 \
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Gross capita investment on land, building & following Plant dnd Machineries will be installed in the said
manufacturing / service unit: Rs, 500000.00/- | |

6. Name of Products: CLAY POT OR TUBS FOR GARDENING AND CLAY WELL RINGS

b.
c. d.
7. Name of raw materials:
a. CLAY b. WATER

¢. WASTED WOOD FROM SAW MILLS  d. HUSK

8. Detailed manufacturin
sale):-
AT l_’IRST WE BUY THE CLAY AND WOOD.THEN WE KNEAD THE CLAY AND GIVEN A
SHAPE BY PRE MADED MOLD. THEN DRYING UNDER THE SUN. AT LAST THE MATERIALS
ARE READY.FOR BURNING.AND.THEN. SELL FOR.GARDENING

rocess & flow chart (From Raw materials purchased to finished products

FLOW CHART

RAW MATERIALS PURCHASED éKNEAD THE CLAY BY HAND ; GIVEN SHAPE BY MOLD

READY FOR SALE é BURN BY WOOD é— DRYING UNDER THE SUN

01/01/1992
9. That there is no public complaint against the said unit at the above mentioned location and neither nor the said
unit has received any declaration/order from the state pollution control board or any other relevant authority

and also that there is no case pending against this unit in any court of law.

The above statements are true to the best of my knowledge and belief.

Deponent
Proprietor / Partner/ Director
(Strike Out which is not applicable)
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Govemmont of India
@mmﬂm :
M""ﬂry of Mlcro. Srnall and Medium Entorprlus

UDYAM REGISTRATION CERTI FICATE

UDYAM REGISTRATION NUMBER UD\'»\l\1-\\'B—|4-0||4733
AREOE ENIEESISE KRISHNA POTTERY ENTERPRISE
T T S N =y
TVPE OF ENTERPRISE | SNo. { “Classification Year i i ] En?crp!’ls'e ‘hfpf- ) | ClnssnﬁcnnonanVte
b 202324 Micro : 16/02/2024

MAJOR ACTIVITY MANUFACTURING

SOCIAL CATEGORY OF
ENTREPRENFEUR GENFRAL

NANE OF UNIT(S) S Name ol L)
1 KRISIINA POTTERY ENTERPRISFE

Flat/Door/Block No. UDAYVANPALLY Name of Premises/ Building PRUTHIRA
Village/Town HABRA Block HABRA-
OFFICAL ADDRESS OF ENTERPRISE Road/Street/bane BADARHNI Ciry TLABRA
State WEST BENGAL District NORTH 24 PRAGANAS | Pin 743704
Mubile 9732464573 Eamil: PAULGOLOK20 7@ GMATL.COM
DATE OF INCORPORATION/ 01/01/1905
REGISTRATION OF ENTERPRISE ’
DATE OF COMMENCEMENT OF
PRODUCTION/BUSINENSS
SNao N1C 2 Digit NIC 4 Digit NAIC S Digit \ctivity
NATIONALINDUS I'RY 1 23 - Vanudacture of other 2393 Manulacture af other 23931 Manubacture of articles of porcekiin o \Muanulacturing
CLASSIFICATION CODI(S) non-metatlic mineval porcelain and ceramic ching, carthenware. imitation poreelain or common
producty products potiery. including car then satnes
16/02/2024

DATE OF UDYANM REGISTRATION

n case ol graduation (upw ard/reverse) of statns of an caterprise. the benefit o) the Government Schemes will be availed as per the provisions of Notification No. S.0. 2019(E) dated

20062020 issued by the Mo NS,

Dischanmer s s compuia goncratad statument. e \\_un.\nnclgquilu! Printed Trom S ey e ey Bt & Date ol prnting - 1o [UASM AN

For any assistance, you may contact:

1. District Industries Centre: NL 24 PRAGANAS (WEST BENGALD

2. MSME-DFO: KOLKATA ( WENT BENGAL) A AAL

Ministry of

MSME

IE—
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[ See rule 58(2) ]

Name Of District :NORTH 24-PARGANAS

Name Of Block : HABRA-I

Name Of Gram Panchayat : PRITHIBA

Trade Registration No:- 2871 Trade Registration Date:-23-Jan-2023
Trade Registration Certificate issue No:» 2 issnoiDotesA-1anmdles
Trade Registration Certificate issued for the period of: 2022-2023,2023-2024,2024-2025

To SUDHANSU PAUL

(Name of Prop/partner/Director)

Full Address :

VILLAGE - UDAYANPALLY PARA - UDAYANPALLY
POLICE STATION - HABRA POST OFFICE - PRITHIBA
MOUZA - 125 DAG - 2174

PIN NO - 743704

Gram Sansad/ Part No. BARASAT
Description of Trade :POTTERY
Gram panchayat acknowledges a sum of Rs. 750 (Rupees Seven Hundred and Fifty Only)

From KRISHNA POTTERY ENTERPRISE

(Name of Trade)

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
statutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

N.B.. Gram Panchayat has every right to cancel or revoke or not allowing renewal of registration at any time

Ref. Application Docket No. NOCJXM]98596496N
https://wbprd.gov.in/
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OFFICE OF THE PRODHAN
PRITHIBA GRAM PANCHAYAT
VILLAGE + POST- PRITHIBA, HABRA, NORTH (24) PARAGANAS

PHONE & FAX- 03216-267232, EMIL: gpprithiba@gmail.com

Memo No- PGP/ 100/2024/ Change of Land Clasification Date- 19/02/2024

To
The BL & LRO,
Habra Block No-1,

Harba, North 24 paraganas,

SUB:-Change of Land Clasification

Sir,

You are hereby informed that Sudhanshu Pal, S/o Shibdas Pal, Villages- Udyanpally, Post-
Prithiba, P.S- Habra, District- North (24) Paragnas, based on the application of the said
person and on the basis of investigation on the ground, it is known that Sudhanshu Pal,
dag no- 2174, Mouza- Prithiba, Khatian No- 1812, J.L. No- 115, 0.01 decimal of land is a
Shali land as per the plan 0.17 decimal of land has applied for change of the nature of land
to Bastu land and if this application is accepted then there is no objection from our

panchayat.

Sd/-

Prodhan
Prithiba Gram Panchayat,
Prithiba, North 24 Parganas
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Land & Land Reforms And Refugee Relief & Rehabilitation Department
Application by the Raiyat for online payment of Land Revenue

Application No : REVE2023150501032 Application Date : 26/01/2023

- Dated~-26/01/2023 , 23:55:50 pm

Name of the District . UTTAR 24 PARGANA
Name of the Block : HABRA-1
Name of the Police Station : Habra
Name of the Mouza : Prithiba
Jurisdiction List No.(JLNO) 1125
Name of the Applicant : SUDHANSU PAUL
Plot Schedule :
Khatian No. \ Plot No. Classification Share Share Area(Acre) Land Used for |
1812 L2174 | Shali 2031 | 0.1700 Pottery (Self)

1. Shri./Smt. SUDHANSU PAUL s/o or d/o SHIBPADA PAUL self / on behalf of raiyat do hereby declase that
sarticulars ol land held & used by me as above, which is neither vested nor acquired.

' paid land revenue of above mentioned lands upto : N.A
Last Revenue Receipt number : N.A

Total land held by me & my family is : 0.17 Acre
The particulars contained here in above are true to the best of my information and belief.

Date: Name:

Assessment and demand of Land Revenue

5« per the declaration of the applicant and provisions of Sec. 23 of WBLR Act, the land revenue including o s3
and surcharge assessed for the revenue year (1385 to 1429) is the sum of Rs.:132/-( One Hundred Thirty-Two )
only falls due on 1st Baisakh, 1429 BS with arrear (if any).

In addition 1o this, you have to pay a sum of Rs.: 96/-( Ninety-Six ) only being interest on arrear of revenue under
Rule 303 of WBLR Manual. As such, in total you have to pay Rs.:228/-( Two Hundred Twenty-Eight ) ouly.

You are requested to pay the above sum of money within 31st day of Chaitra, 1429 BS.

Block Land & Land Reforps Oiticze
(daBika-1)
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Land & Land Reforms And Refugee Relief & Rehabilitation Department
Application by the Raiyat for online payment of Land Revenue

/

Application No : REVE2024150500794 Application Date : 05/02/2024

Dated:-05/02/2024, 14:37:10 pm

Name of the District : NORTH 24 PARGANAS
Name of the Block : HABRA-1
Name of the Police Station : Habra
Name of the Mouza : Prithiba
Jurisdiction List No.(JLNO) 2 125
. Name of the Applicant : KRISHNA PAUL
Plot Schedule :

Khatian No. | PlotNo. | Classification | Share | Share Area(Acre) Land Used for
1306 | 2172 | Shali 4048 0.1700 Pottery (Self)
1306 2174 Shali 1181 0.0700 Pottery (Self)
1306 2175 | Danga | 3685 0.1400 Bastu

1. Shri./Smt. KRISHNA PAUL s/0 or d/o or w/o SUDHANSU PAUL self / on behalf of raiyat do hereby
declare that particulars of land held & used by me as above, which is neither vested nor acquired.

I paid land revenue of above mentioned lands upto : 1429

Last Revenue Receipt number : REVREC2023150500782

Total land held by me & my family is : 0.38 Acre

The particulars contained here in above are true to the best of my information and belief.

) Date: Name:

Assessment and demand of Land Revenue

As per the declaration of the applicant and provisions of Sec. 23 of WBLR Act, the land revenue including cess
and surcharge assessed for the revenue year (1430 to 1430) is the sum of Rs.:11/-( Eleven ) only falls due on 1st
Baisakh, 1430 BS with arrear (if any).

In addition to this, you have to pay a sum of Rs.: 0/-( Zero ) only being interest on arrear of revenue under Rule
303 of WBLR Manual. As such, in total you have to pay Rs.:11/-( Eleven ) only.

You are requested to pay the above sum of money within 30th day of Chaitra, 1430 BS.

Block Land & Land Reforms Officer
(HABRA-1)
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